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 िवदशेी 

  

 मु�ा संर	ण और त
 करी िनवारण अिधिनयम, 1974 (1974 का 52) क� 

धारा 8 के ख� ड (क) �ारा �द� त शि�य� का �योग करत े!ए और भारत सरकार, िव� त मं$ालय, (राज
 व िवभाग) 

क� अिधसूचना सं. सा.का.िन. 204 (अ), 0दनांक 19 माच3, 2015 के अिध5मण म6, ऐसे अिध5मण स ेपहले क� गई 

या छोड़ी गयी व
 तु= के िसवाए, के>� सरकार एतn~�ारा एक वष3 क� अविध के िलए सलाहकार बोड3 का गठन 

करती ह,ै िजसम6 िनB निलिखत ह�गे :— 

1. माननीय > यायमूCत सुDी िहमा कोहली   -अE य	 

  

  

2. माननीय > यायमूCत सुDी इ> दरमीत कौर  -सद
 य 

  

  

3. माननीय > यायमूCत Dी संजीव सचदवेा   -सद
 य 

  

  

2. यह अिधसूचना 23 माच3, 2016 से �भावी होगी । 

[फा. सं. 674/01/2005-क� टम-VIII] 

एम. एल. शमा	, अवर सिचव 
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 0दनांक 19 माच3, 2015  क� अिधसूचना सा.का.िन. 204(अ), भारत के राजप$ (असाधारण)  

भाग II, ख� ड 3, उप ख� ड-(i) म6 0दनांक 19 माच3, 2015 को �कािशत !ई थी ।                                                   
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MINISTRY OF FINANCE 

(Department of Revenue) 

(Central Economic Intelligence Bureau) 

NOTIFICATION 

New Delhi, the 2nd March, 2016 

G.S.R. 271(E).— In exercise of the powers conferred by clause (a) of Section 8 of the Conservation 

of Foreign Exchange and Prevention of Smuggling Activities Act, 1974 (52 of 1974) and in supersession of 

the Notification of the Government of India, in the Ministry of Finance (Department of Revenue) G. S. R.  

No. 204 (E) dated 19
th
 March, 2015 except as respects things done or omitted to be done before such 

supersession, the Central Government hereby constitutes an advisory Board for a period of one year, 

consisting of :- 

 

(i) Hon’ble Ms. Justice Hima Kohli,    —Chairperson 

(ii) Hon’ble Ms. Justice Indermeet Kaur,    —Member 

(iii) Hon’ble Mr. Justice Sanjeev Sachdeva,    —Member 

 

2. This Notification shall come into force with effect from 23
rd

 March, 2016. 

 

 

 [F. No. 674/01/2005-Cus. VIII] 

M. L. SHARMA, Under Secy. 

 

 

 

Footnote:- The Notification G.S.R. No. 204(E) dated 19th March, 2015 was published in the Gazette of India 

(Extraordinary) Part II, Section 3, Sub-section (i) on the 19th March, 2015. 
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